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Judgement

Prafulla C. Pant, J.—Heard.

2. By means of this writ petition moved under Article 226 of Constitution of
India, the Petitioner has sought mandamus directing the police(Station House
Officer, Police Station Muni ke Reti, Tehri Garhwal), to register the criminal case
in compliance of order dated 27.08.2008, passed by Chief Judicial Magistrate,
Tehri Garhwal, u/s 156(3) of Code of Criminal Procedure.

3. Perusal of Annexure 2 to the writ petition shows that an application was
moved u/s 156(3) of Code of Criminal Procedure by writ Petitioner Puneet
Sharma in which Chief Judicial Magistrate, vide its order dated 27.08.2008,
directed Station House Officer, Police Station Muni ke Reti, Tehri Garhwal to
register the crime and investigate the same. Endorsement made by the reader
further shows that the application with the order was sent to the police station
for compliance on 27.08.2008. Learned Counsel for the writ Petitioner states that
the writ Petitioner is still roaming from piller to post and yet the police has failed
to take any action in compliance with the order passed by the Chief Judicial
Magistrate.

4. A counter affidavit shall be filed by the Respondent no 2 within two weeks
from today explaining as to why the order of Chief Judicial Magistrate was not
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complied with till now. The Station House Officer shall remain present in person
on the next date of listing.

5. List this petition on 9th of May 2011, for orders.
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